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12.47 lira.

STATEMENT RE: GURU GOBIND
SINGH MEDICAL COLLEGE.

FARIDABAD

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND 
FAMILY PLANNING (SHRl UMA 
SHANKAR D1KSHIT): Sir, it is a rather 
longish statement.

MR. SPEAKER. Would you like to 
lay it on the Table?

SHRI S. »M. BANERJEE (Kanpur): 
Let him read it. 211 boys and girls have 
suffered.

MR. SPEAKER: All right; you may 
read it.

SHRI UMA SHANKAR DlkSHIf; Sir, 
1  rise to make a statement with ielercncc 
to the mention made m this House on 
November, 23, 1972, of the situation that 
has occurred at FandabaU where a sub-
standard medical college is alleged to have 
been opened last year by a private 
management and capitation fees were real 
ised from piospective students.

I wish to assure the House that even 
before the matter was raised in Parlia-
ment. we had got in touch with the State 
Government of Haryana and requested 
them to take appropriate action in the 
matter.

I would like briefly to mention the 
facts relating to the private medical college 
at Fardaba'd as far as it has been possi-
ble for us to ascertain them from the 
State Government of Haryana. It appear 
that the Guru Govind Singh Vidya Sevak 
Society had sought the permission of the 
State Government of Haryana some time 
m 1971 for setting up a medical college 
at Kamal. The State Government had 
agreed to the opening of such a medical 
college provided the society obtained ap-
proval of the Medical Council of India 
under the relevant rules. Subsequently, it 

to the notice of the State Govern-
ment that the society had unilaterally decid-
ed to open a medical college at Faridabad

(Faridabad) {St.) 
and had issued a prospectus inviting appli-
cations by November 10 , 1971, and re-
quiring the prospective candidates to pay 
Rs. 10,000 as donation for college build-
ing, Rs. 10,000 as total dues for the full 
term and Rs. 100 as registration fees. The 
State Government issued a press note on 
November 5, 1971, in which they declared 
that they had not approved of the setting 
up of a private medical college at Farida-
bad. It was clarified that candidates 
could deal with such an organisation at 
their own risk and that the Haryana Gov-
ernment were not a party to the plan 
to start a college without fulfilling neces-
sary conditions

It is also learnt that the Guru Gobind 
Singh Vidya Sevak Society addressed the 
State Government again on February 2, 
1972, requesting the State Government to 
agree to change the venue of the medical 
college from Karnal to Faridabad. In 
reply, the State Government informed the 
socicty that they had no objection to the 
proposed change but that necessary ap-
proval of the Medical Council of India 
would have to be obtained and affiliation 
with the University secured after fulfilling 
the prescribed requirements.

The Secretary, Medical Council of India, 
wrote to the Haryana Government in 
April, 1972, stating inter alia (i) that no 
new medical collegia should be opened 
until the staff and facilities in the exist-
ing colleges have been brought up to the 
standard prescribed by the Medical Coun-
cil of India; and (ii) that the opening of 
private medical colleges charging capita-
tion fees should be stopped.

It appears however that meanwhile the 
management had already received fees 
from several students. However, it appears 
from the statement made by the students 
that the management did not provide 
proper buildings, adequate equipment, or 
the necessary staff. For obvious reasons, 
it has not been possible for the manage-
ment of the college so far to obtain 
affiliation to the Punjab University or to 
secure the approval of the Medical Coun-
cil of India,
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Since the second week of this montn. 
some of tie, students admitted to this 
college have been sitting ‘Dharna" outsidv 
my residence. On the 15th instant, these 
students presented a written memorandum 
listing their grievances and specifying then 
demands. They stated that although the 
management had realised Rs>. 20,000 each 
from the students, no action had been 
taken to fulfil the assurance contained m 
the prospectus few th» development of the 
minimum facilities required for a medical 
college I am only paraphrasing the 
matter contained in the memorandum. 
Further, affiliation to the Punjab Univer-
sity had not been secured nor was re-
cognition from the Government of Haryana 
obtained. They also referred to some in 
adequacies in respect of buildings, equip-
ment and staff and stated that they went 
on hunger strike from October, 25, 1972 
and that thereafter the management closed 
the college indefinitely. According to them 
the Government of Haryana had given 
permission to run d&ection hall and had 
agreej to provide hospital facilities to thi» 
cottage. The demands made by the stu-
dent4. were;—

(i) tfeat an inquiry should be insti-
tuted against the management of 
the college and appropriate action 
taken against the defaulters; and*

(it) that their interest as medical 
students should be safeguarded 
and the college should be taken 
over by the Government and affi-
liation granted by the university.

Immediately altar going through this 
memorandum I personally spoke with 
tin Chief Minister of Haryaaa. On the 
basis of my talk I seat a reply to the 
students on November 16, 1972, advising 
them that they shoufcl address a sui*fc*c 
complaint to the State Government of 
Haryana with a view to enabling the ap-
propriate legal ptoefss tp be seat in motion 
so that the concerned defaulters could be 
brought to book. If such legal action 
was initiated it might induce the manage* 
n w t  fither to ***** ft* m o m  fa toe 
students or to take up the wqrfc «Ub* 
2700 LS—8

(Faridabad) (St,) 
lishing the medical eoliege in earnest 1 
had explained to them that the Chief 
Minister feh that since affiliation can be 
granted by the university only upon its 
being satisfied as to the fulfilment by the 
college of certain minimum conditions 
essential to the maintenance of prescribed 
academic and oihei standards it was with- 
in the exclusive competence oI the con-
cerned university, that is, the Punjab Uni-
versity, to decide the question of affilia-
tion and that it would neither be practica-
ble nor proper for the Chief Minister to 
direct the Punjab University to grant affi-
liation. l  stated also that the Government 
of India couid not intervene in this matter. 
Further, I intimated to them that the Chief 
Minister had even earlier assured the 
management perrataskMi for construction of 
building and use of the government hos-
pital at Faridabad as clinical facility for 
training the medical students.

Simultaneously, I also wrote to the 
Chief Minister Haryana, enclosing copies 
of the memoranda received by me and 
the reply sent to the students. I have re-
quested the Chief Minister to institute 
necessary inquiries with a view to meeting 
the situation in an appropriate manner.

The Chief Minister informed me Jn 
clear tewn* tfaftfr the financial implications 
of taking over the college by the State 
Government were definitely beyond the 
available resources.

f have spoken to the Chief Minister 
again a few days ago. He old n »  that 
he has entrusted the matter to the vigil-
ance authorities for a detailed inquiry.

Sir, it has been Government of India’s 
consistent policy that the commercial type 
of private medical colleges which'depend 
for their existence on capitation fees and 
which do not admit students exclusively on 
the basis of merit should be discouraged. 
We have communicated this policy stand 
to all the State G evew nrts m  teveral 
occnojnny in various forums and through 
official cemmttirfcations. However, Hie 
administration of unlfer-graduate medical 
colleges is, as the Hon’ble Member* are 
aware, with/n the legislative and wfeniwis-
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l WT[Sbri Uma Shankar Dikshit] 
trative competence of the States and our 
policy can be effectively implemented only 
if the State Governments concerned co-
operate actively and exercise due vigilance.

Recently, the States have begun to leact 
concretely to our policy discouraging private 
medical colleges based on capitation fees. 
The Government of Bihar have promulgat-
ed an Ordinance in May this year which 
provides for appropriate regulation of and 
control on the opening of medical educa-
tion institutions in Bihar. I learnt that 
the Government of Uttar Pradesh have also 
recenly resorted to similar legislation. This 
has been confirmed. They have issued 
an ordinance. We have already requested 
all the State Governments to give serious 
consideration to the need for taking 
similar acion.

1 have also directed the Health Minis-
try to have immediate cons'ilt^tions with 
the Medical Council of India with a view 
to examining if the existing provisions of 
the Indian Medical Council Act should 
not be amende*d so as to prevent such 
private medical colleges from coming into 
being.

SOME HON. MEMBERS rose—

SHRI S. M. BANERJEE: I
seek one clarification. I had raised the 
issue.. ..{Interruptions).
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SHRI 9. M. BANERJEE: May I make 
a submission?
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MR. SPEAKER: Mr. Banerjee, you 
are not to be taken notice of when I am 
speaking. You know -the rules. When 
the Speaker is speaking, no other Member 
will be taken notice of.

'We can fix a short debate on it. I 
Veep on receiving a number of letters. It 
is very unfortunate that Guru Gobind 
Singh’s name is associated with it. Hun-
dreds of letters come asking for messages 
for various functions, for inaugurations, 
tournaments, wedding and so on. We do 
send a mesage In this case also, when 
they asked for a message, I also sent a 
message, “Wish you a very happy future ’* I 
was shocked to learn that they attached 
our messages and photographs along with 
the Prospectus. 1 came to know only 
very recently.

The boys are also very much aggrieved. 
We must find a way out as to how to ac 
commodate them. The University did 
not recognise them. The Government is 
unable to run the College. They ‘are ag' 
grieved persons. Specially, we sympathise 
with the Minister. He has to face 
dharna every day. 1 see different types of 
dharm<( before his house every day.

We must have a short discussion on it. 
Would he agree if we discuss it for about 
an hour some day?

SHRI UMA SHANKAR D1KSH1T: I 
don’t mind.

MR. SPEAKER: Thank you. We now 
adjourn for lunch to re-fcssemble at 2 
O’clock.

13 kn>.

The Lok Sabha adjourned for Lunch 
till Fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at four minutes past Fourteen of 
the Clock. 

fM*. Dbputy-Speaker in the Chair],

RE. BUSINESS OF THE HOUSE

MR. DEPUTY-SPEAKER: We resume 
Che discussion on food situation., . .

SHRl S M. BANERJEE (Kanpur): 1 
have a submission to make, Sir. In fact, 
I was going to mfake the request to Spea-
ker when he suddenly adjourned the 
House for Lunch.. . .

MR. DEPUTY-SPEAKER- Suddenly?

SHRI S. M. BANERJEE: Just a minute 
before 1.00 p.m.

If you see the Order paper, you will 
find that after the discussion of the Re* 
port of the Commissioner for Linguistic 
Minorities, there is the All-India Services 
Regulations' (Indemnity) Bill, then comes 
Prof. S. Nurul Hasan’s motion about UGCs 
report . . .

MR. DEPUTY-SPEAKER: What is
wrong?

SHRI S. M. BANERJEE- There is noth-
ing wrong. I have consulted the other 
hon. members also who are interested in 
the payment of Bonus (Amendment) Bill. 
Instead of Prof. S. Nurul Hasan’s motion 
on the report of the UGC, the payment 
of Bonus (Amendment) Bill may be taken 
up first because we'want this Bill to be 
passed this week. Unless it is 
passed it will not be implemented.

MR. DEPUTY-SPEAKER That will 
be conveyed to the Speaker,

SHRI S. M. BANERJEE. Not to the 
Speaker, Sir. It is actually for the Minis-
ter of Parliamentary Affairs. You can con-
vey it to him.

MR. DEPUTY-SPEAKER: Order please. 
The Rules is very clear:

“Provided that such order of business 
shall not be varied on the day that busi-
ness is set down for disposal unless the 
Speaker is satisfied that there, is suffi-
cient ground for such variation.**

SHRI S. M. BANERJEE: Mr. Raj Ba-
hadur is here, Sir.

MR. DEPUTY-SPEAKER: That can be 
conveyed to the Speaker, and the Minister 
of Parliamentary Affairs himself has heard 
you.


